
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BEND-I 

AT HYDERABAO 

O.A. 77/92. 	 Ut. of Decision : 21-9-94. 

Smt. D. Revathi 	 .. Applicant. 

Vs 

Union of India rep, by the 
Secretary to Government 
Ministry of Defence, 
New Delhi. 

The Director General of 
Urdinanc'e Services, 
Army Headquarters, 
New Del'hi. 

The Officer—in—charge, 
A.O.C. Records office, 
Tirmuhgherry P.O., 
Secunderabad. 	 .. Respondents. 

Counsel for the Applicant Mr. K.S.R. 	Anjaneyulu 

Counsel for the Respondents 	: Mr. N.\J.Ramana, 	Addl.CGSC. 

CORAM: 

THE HON'BLE 5HR1 A.U. HARIDASAN : MEMBER (JUDL.) 

THE HON'BLE SHRI A.B. GORTHI : MEMBER (ADMN.) 
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O.A.77/92 	 Date of order:21.09.1994 

ORDER 

jAs per Hon'ble Shri A.B.Gorthi, Member(J)j 

The applicant, who belongs to Scheduled Caste community, 

and who passed SSC, was initiolly appointed to a Group'D' 

post, in the office of the A 
C. 

Records, Secunderabad, 

after having been sponsored by' theEinjS1'óyment Exchange. 

She assumed duty on 06.12.1983. Later, she was .selected 

and appointed as LDC in the scale of Rs.260-480. After 

she had served for about two years as LDC, she was served 

with a notice dated 18.03.1987, stating that, her services 

would stand terminated with effect from 30.04.1987. 

She was, however, retained in her original Group'D' post. 

2. 	The respondents have net disputed the afsre.-stated. 

facts; but clarified thatAin accordance with Arr -I4es 

AG's Branch letter No.68181/St-II/Org 4(Civ)(b) dated 

10.01.1986, directed that the individuals in Group'D' 

- post, later recruit%ed to Group'C' posts had to be reverted 

because, recruitment tecroup'C' post would only be from 

amongst the candidates sponsored by the employement exchange. 

As the applicant was recruited to Greup'C' post of LDC 

as a departmental. candidate, her services as LDC was 

terminated and she was reverted to her original Group'D' 

post with effect from 30.04.1987. 

3•. 	Shri KSR Anjtneyulu, learned counsel for the applicant, 
Judgements of 

has èrawn out attention to theChandigarh Bench of 

in TA No.12-PB-1989 and OA 375-B of 1989. We have perusd 

the said judgements. In both the said cases, Group'D' 

employees working under the Commandant, 223-Advanced Base 

Ordinance Depot, suranussi,Jalandhar, were subsequently 
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recruited to the GreUp'C' Post of Store Keeper in lieu 

of combatants. Based on the ruling issued by Army HOrs 

that recruitment to Grcup'C' posts could be done only 

from amongst the candidates sponsored by the employment 

exchaige, the petitienerj/applicaflt4 in the said cases 

were reverted to the lower Gr.up'D' post held by them 

initially. The Tribunal held that, -is the employees 

were initially engaged after having been sponsored by the 

Employment Exchange, and that, at the relevnt time, 

the authorities concerned found it expedient to consider 

departmental candidates also, the same cannot be treated 

as illegal. In these circumstances, the Tribunal set aside 

the reversion of the employees and ordered the respondents 

to consider their cases for regular appointment against 

M regular vacancies in Group'C' cadre with effect from 

the date of their reversion. 

The respondents in their reply affidavit stated that 

the decisions of the Chandiga4t Bench of the Tribunal were 

referred to the higher authorities, who, however, directed 

that the benefit of the JudgemenTh of Chandigarh Bench 

of the Tribunal need not be extended to ether similarly 

situated employees under the Ministry of Defence. 

It is unfortunate that instead of extending the berefilm 

of the Judgements of the Tribunal to all similarly situated 

employees, they are being driven to the Tribunal to seek 

justice/parity with other employees. 

As the case of the applicant before us is similar to 

those in TA No.12-PB-1989 and CA 375/B/89, we,re of the 

considered view that the applicant should also be given 
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identical relief Accordingly this CA is allwed with 

a direction to the respondents to consider the case of 

the applicant for regular appeintrnent against a regular 
daLL'- vacancy of LDC as on the 	the reversiofl was made; 

Respondents are directed te comply with this directis 

within threern months from the date of communjcati@n 

of this erder. No costs. 	 / 

(A.B. GOR 	) 	 (A.V. HARIDASAN) Nember(A) 	 - 	Mernber(j) 

Dated;The 21st Sept.,1994 - 	1 
Dictated in the open court 

mv.l 	 DEPUTY REGISTRAR(J) 
To 

The Secretary to GOvernment, Union of India, 
Ministry of Defence, New Delhi, 
The Director General of Ordinance Services, 
Army Head Quarters, New Delhi. 
The OfFicer in Charge, A.O.C.ReCOrdS Office, 
Trimulgerry P.O., Secunderabad, 

One copy to Mr.K.S.R.Anjanayulug Advocate,CAT,Hyderabad. 
5, 	

One copy to Mr.N.V.Ramana,Add1.CGSC C A T 9  Nyderabad 
6. One copy to 

7j One copy for Spare. 
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THE HDN'BLE 11R.h.V.HRID.5\N 	IIEMBER(1). 

M ND 

THE HDN'3LE MR.r.B.GORTHI 
	

MEMBER(t) 

DAted: 

ORDLR/JUDGFENT. 	
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Rdrnittnd and Interim Directions 
Issued, 

11owed, - 
rq 

Dispoáed at t4ith Directions. 

Dismissed. 

Dismissed as uithdtawn. 

Dismissed Poroerault. 

Rejected/Otderad. - 

No ordp.r a.a to costs. 




